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Yarsus

LM -~ ,gzmmuiﬁ%vm NE D AE| Hure

- b a2 a * o/-o Ll L A lll * e e e . . . L] HESDDH
INDER  SHTET
Serial o _ Jescription nf Documents Dagesj
and Dates.
Drcket Orders. | , . /
Interim orMers —t ",._ (,9,_ ? 7 1o é‘/(‘,‘
Ordzr Im Ma (3) : |
Raply Statement _ _ i ,
v - L

é Rejoinde . _ ‘ 1B ]
| jo T | ? \ | | [f;?é .)3>A

Crders In (Fimal

AT T T T A MU T I R I £ SO,
3 . .

Fertlfled that the Flle is Camblete

. iR all respectS._

; SignatuTelof
Dealing Hand.

- (In Record Seetian) .
‘ Signature of 3.3,
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CENTRAL ADNIHISTHATIUE TRIBUN

Al St ol ety e 2

i} i ' |
IGIM%.APPLI“ATIDM vD \3()2‘.DF 1997,
\[_"_ Cﬂh—- N .

(ApFlicént&(&S)i
VERSIiS | “

IJ y - E
_ - Respondentﬁ(as(s) T
The Application Nas baen §ubm1tt9d the Trlhunal by Eh:izf: -
Shri l< " | ff\duocate/m
I
%ﬁzﬁﬂ:ﬁﬂm-Uﬂdpr Section 19 op the AGMlHLStEJtlUB Tribunal

Act. 1505 ang the same has been Scrutinised U1tn rzference ‘to
the pointe mentioned in. the check list in thejlight of the

Provisions in tag Gdministrativg Tribunal(mromedure) Rules'
1937,

i
5T and. M y be llstec forp Admlssuan

The applic:tion is in org

M'f

|
BEAUTY R uISTﬂiR(JUDL)

AL HYDERABAD Qziri s 3720 THHYDERA BAD,

D R =

=
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13.

14,

15,

16,

17

18.

18.

20.

SR
Is tiga a:ﬂlic&tian.apcomgaingd 130/00, for R3.50 /-, \ii7

_ ﬂ .
1 Ve Legible caniss of the annaxure duly attested 1*5%7
bean filed, - ;

s

fos fae Banticunt exhaustod all aveilable remidies.~hz /

s the Index of - documants, been filad and pagination done *4i;7
QEDD?T}_\/' . PR . .

nas the declaration.as a required by item Ho. 7 of
Farm, I bezn mage. . DR Nq )

HoVe required numbep of enveglops (fils six) hearing \\[}

Pull addresces of the respohdents bean filed, _ 3

Ia . . . . . ;
(2] Wnsther the relief sought form srise out of signle k{;>
cause of aation, _

Faravl

b) dnenter 2ny intafim'kﬂlia?ais otayat for, {h{?7

“n

In cése an Ma for connonation of delay in filad

X i . , 3
i1t supported b an affidavit of tne a. licant, ——

Jdhahter £ is £dusa ban heared'by 3 single bangh. f\ﬂD

.':\hy nthar DDiﬁtS: ) . e

-

e
il
w

A23Ult of tha scrutiny viks initicl of

cruginy C7¢7{ é’t\

——Tr
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CAPAlicent (S) mmmm e e T e o ]
. | !

- J .

. ' 7 £__ '@J' wy

| Ao, NnFC, DIE, T o
' Resnondent (s )-——--' __________ J_‘_éy _____ o S /- 'i
!
. ‘ . . t ) -E\
Naturs of gl‘j_‘UenaCE - Q‘_MW/A Mh ‘ E
‘ _ |

Ma. of Agplicants , No, of Drps:pmnc{ents--—-——---

Pres_enterj by | K’“’ R‘Lﬂ&*_oy

.

24
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7o

8.

TRA L r*DTTm[I STRATIVE TRIBUNL HYDERADAD BEMNCH HYDTRABAD,
L e
Dairy No. 3')3

L L. . . - i
Report in the Scrutiny of Application. ’ . 3

I
[
d:tz of presentat':,on.

T A e o S s A~ A2t i, bt . T ]

V_ KW

I :

!
CLA3SIFICATI W,

Is the apslicatiaon in t’\e proper form, N
[

(thres coplete sats in’ pap ar hooks Fﬂrm \(\ o

in the twao L,omplltlarls). : ' ¥

L name JPSCI‘lptan end cddress of ail ‘the. (\

uh Oths
rtied ueen furnished in the cause title.

N
(2) Hus themplication be.n Pully signed and varified, \Zj

(b ) Hus tne caa;eu‘aa n duly signod.e \i/‘

(¢) Have suPFu;_lem: mumbc—zr of mpies af the =pplication W
cbeen filed. ; ’ .

: i

dhathar all the necessary parties are impleudeds ‘@!;

W ctur £niglish tranlation of documznts in @ Langwg J———""

i
othar than x:.nﬂ}_i.lm or Hindi beon Piled. _ I
|

Is the application on time, (ses section 21) Q’)

Has the uakdlatnuma/ﬂemo of aD")eI‘anCB/A\JtL.OI'lsatan hes n{ gl;
Filad, ‘ i]

It the anplication mdlntdlﬂblllt}/o _ j

(u/s 2,-14, 18, or/u /R. 8 Etc.,) \'2/\ R

: H

|
is the applicition accompaned, duly attestos gltgclell \Z;
copy bezn filed. 1:
' : : l

399 97

mo—.v( @ Dapartment N ) '1 (

SU‘Dj.’Cto ﬁ..r.-o-oo-’o-os..oio.cch
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ACT 1385
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APPLICATION FILED U/s 19 OF THE ADMINISTRATIVE TRIBUNAI

.|
=

E,

1997

V,Raju eses Applicant

| @§¢ >

CL%LE/L_

h—

Nuclear Fuel Complex,
Department of Atomic Energy,

ECIL Post ‘

Hyderabad-500 062, Rangasreddy District
represented by its Assistant Personnal Officer,
and ancther
. cvee Respﬂndentﬁ
INDEX

———, vt ——

S T T T —

S, No Description of the documents
1, application |
2. Material papers

- Annexure Al employment

Date of filing:30-9-1997

(. o

Registraticn No; Signature of t

Y

Counsel for the applicant

. »»‘T

m/GENEﬂAL(

~]
@

MirD

L1
?age Nos,

s e

i to 5,

L83

L applicant

|



BEFORE THE CENTRAL AEUINIQTRPT“VE TRIBUNAL AT HYDERAB A

O'.-A,Né. D00 of 1597
Betweeaen.
V,.Raju eses Applicant
a nd

Nuclear Fueld Complex,

Depcrtmcnt of Atomic Ensergy,

ECIL Post,

Hyderabad-500 062 Rangareddy District
rgpresented by its Assistant Personal Officer
and another

eee. RESpondent

Chronological statement of events

- S mE e e e o owe

& ,No, Date ‘Statement of events

1. 5-8.97 Notification of the 1st respondent
List sent to the ist respondent from

2. the 2nd respondent exchange

3. - 1996 (6) Scale page 676

Hy derabad, ‘S;jw@l;Lfgu%)

Date;30-241997 Counsel for the appl

i

L&)

I B S |

icant




L)

BEFORE -THE CENTRAL ADMINISTRATIVE TRIBUNA# AT HYDERABA
} - ! |
(0.a, filed U/s 19 of the Admipistrative Tribunsl AcH 1985)

0.A,No, Y202 of 1997
Betwasn,

V.Raju

S5/o Ramulu

Age 23 years,

62, Beside, SBH, Meerpet,
Moulali,

Rangareddy District eess BEXXXIZR Adpplicant

1. Nuclear Fuel Complex, ' '
Department of Atomic Energy,
ECIL Post,

Hyderabad-500 062
Rangareddy District :
Represented by its assistant Personnel ¢fficer,

2, The District Employment officer,
Rangasreddy District Employment Exchange,
srinagar Colony, Punjagutta, .
Hyderabad ’ ‘ o

e 6 .. ReSponﬁentas

Details of_the application (0A.) : |

-

1. Particulsrs of the épplicanEF:
As shown in the cause title above,

Address for service of notices. Mr K, Nageswara Reddy
advocate -
H,No,10{3-307/5,
Humayun Nagar,
Hyderabad-500 028

2, Details of the respondents.

3
As showh ib the cause title above,

N . . . . L e
3. Barticulsrs of the order sgainst which spbplication ig made:
Seeking & directicn to the respondents to allow the
1
"applicant to written test and interview forl the posts of] Junior

Operator Trainece (Electrical trade) without insisting

£
1
b
|

t
name should bs sponscred by the Employment Exchange, Th

P
..'.&

T =

W 1 n

T T e o B

[ TH BN B J

—— -
o e



respondent sent nmotification to the 2nd faspondent on

5-8497

and the Znd respondent sent list to the lst respondept. The

responcdents are not supplied notificatioh anc sglso not published

in the News Papers,

4, gurisdiction of the Central Administrative Tribunal

I
Applicant declares that the subject matter of the p

0,4, is within the jurisdictionof this T@ibunal as the
. |

respondent is Centrzl Government Department and comes
Section 14 of the administrative Tribunal act and the

posts to be £illed in Andhra Pracash, For interview k&

appointment comes under recruitment, Solthis Hon'ble

has got jurisdiction,

5, Limitation:

resant
1st

under

said

nd

j¢2)
b

Tribun

Applicant declsres that the ap;iicatidn (0.a,) is within

the limitastion as prescribed in Section 21 of the Administrative

Tribunal Act 1985 and there is no impuqndd order and the lst

respondent has not yet conducted interview but sponsored list

with names sent to the 1st respondent office,

6. FACTS_OF THE CASE;

{A) Applicant submits thsat he passed S_S,F, with more
marks and also passed I,T,I, Electrical trade, He reg
his name in the Znd¢ respondent office with registratié

R1/1996/14363 dated 19.7-1996,

(B) Applicant submits that the ist rGSpohdent notifie
vacancies of Jupior Operator Trainee (Electrical Trade

the 2nd respondent office on 5-8-97 with & view to f£il

than 50%
istered

n No,

d the
) to

1l up

these posts without giving paper notifidation (advertilsement)

to call for applications from all the &ligible applica

denied an opportunity and disobeyed the law laid down

...3

T



Hon'ble Supreme Court judgement,
sponsored list with names of candidates without sponss
the applicant's name,
registerad or to be registered or un-registered in th

Employment Exchange can apply for any posts and sllow

As per the Supremé Court judge

te interview without the media of employment exchange

no need to sponseor from the employment exchapge as r
in 1996 (6) Scale,
application from the applicapt and not considering
of his request, and the lst respondent is ‘goinbg to ¢
written test and interviews within iS days,

Court judgsment no need to register his hame in the e

exchangs,

Hence this ¢, 4.

(C)

judgement,

Excise Buperintendent, Malkapatnam, Krishns District,

Vs, K,B,N,Visweshara Rao & cothers is trying to recrui

emp loyment exchange alone without giving any advertis

The respondent without following thé Supreme Cou

H

=
QO e I

676, The lst respondent is not

Apy one can ba applied if notified in the

which was reported in 1996 (6) Scale, 676

The 2nd raspondent |s

L

12

¢

the

them
and
sortaed

ceiving

m inspite

nduct

As per the Supreme

mploymant

News papers, |

‘up the above said posts with the candidates spopsored

t/£111

by the

ement

tc call for applications frem all the eligible candidates

including from the applicant aﬁd deprived of all the

candidates rights of attendin

selecticn,

pleased to dispose of several 0,a,'s and W,Ps in simi

to test and interview

This Hon'ble Tribunal and High Court of A

4

with a directicn to allow them to written test and i&

The respondent may conduct interview at aspy time with
days and kept interview date secrete,

7. Petails of the Remedies Exhausted:

The applicant has no other alternative rémedy excs

to approach this Hon'ble Tribunal for the relief soug

ceot

cligible

Lo get

| P, was

lar matters
terview,

in 15

:FoR

nt for,




8., Matte

rs_not_previcusly filed or pending with_any court:

Applicantg declares that he has not previously £ile

any petition for the same relief before apy court of

9, Relisfs sought:

In view of the facts mentioned in parsgraph 6 of the

above (,A,
may be pleased to direct the respondents to allow the

applicant to appear to written test and interview for

O
[a 8

Waw,

the applicant prays that this Hon'ble Tribunal

poste of Junior Operator Trainee (Electrical Trade) without

insisting'that his name should be sponsored by the em

sloyment

T

exchange as per the notification dated 548297 and pass such

other ordar or orders as this Hon'ble Tribunal may degm fit

and proper in the circumstances of the case,

10, INTERIM RELIEF:

Pending disposal of the above 0, A, the aspplicant prays
1

J

that this Hon'ble Tribunal may be pleased to direct the

respondents to allow

the applicant to sppear to written

test and interview for the posts of Junior Operator Trainee

(Electrical trade) without insisting that his name sh
i

sponsored by the employment exchange as per the notif

~uld be

ication

dated 5-8-97 and pass such other order or orders as this

Hon'ble Tribunal may deem f£it and proper in the circumstances

of the case,

11, Material index enclosed,

12, Name of the Post 0ffice/Bank in which \{—\/ o —ﬁﬁ,‘&bt i

P, 0, DD/PO:

Nagg of DD/EO:

%. ~\7 -~ ‘a‘l,\l\ol 20

@@QJMH\%«

Date of Issue v H_@- f;oif"qng"

A aemo.ms

...l5




13, M List of documents enclosed:

a) ‘Material papers (b) Do/Po (c) Covers,

 VERIFICAT ION

Lt

I, V.Raju s/o Ramulu (as stated in the cause title)} |do

hereby verify that the contents of the above parss are true to

my personal knowledge andG legal advise of my counsel and
not supresssed any material facts herein,
\ Q
N VR
Counsel for the applicant, Signature of the applican

Dates;30.9-1997

To

The Registrar,
Central Admipistrative Tribunal,
Hyderabad

I have

[#)
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1IN THE CENTRAL AomiﬁléTRATlgF TRIBUKAL : HYDERABAD BENCH
- . =" i FoE !
‘. : AT HYDERABAD
OEIGINAL APPLICATION  _N0,1302/97
[
OATE__OF__ORDER .iii--glzlgzlﬂg?.;
n i
1}
Batueen e« . H
V.Re ju
ees Applicant
And ,
1. Nucleer IFuel Conplex, :
Dapartment of Atomic Ensrgy,
ECIL Post, Hyderabad-500'1062,
Rangaroddy District,
rep. by its Asgistant Perjsonnel
. Officer. | |
2, The D;atrict Employésﬂt Offlcsr,
Ranga Raddy District Empluyment
‘Exchange, . , ﬁ
Srinagar Colony, Pu jagutta,
Hyderabad. ?
; ees Recpondents
%
Counsel fo% the Applieknt ¢+  Shri K.Nageshwar Reddy
Counzel fo} the Respondents}i: Shri ﬁ;RaJBQEwar Rag for R
*  shri P.Navesn Rao for R=2e
|
CGRAM 3 ?
T ;
; ) ‘ t pd at I
THE HUN‘BLﬁ SHRI R.RANGARAJ&N : MEMBER | (A)
THE HON'BLE SHRI B.5.JA1 PARAMESHUAR 3 MEMBER (3)
(Order per Hon'ble Shr% R.Eangarajan, Mamber (A) ).
- - fid -
; .
]
. Q//" ese 20
)
|
. j , ol g
[¥3 E T~ ',H"Uﬁ . . v ’ I F,

i .
R
EEE I T PR




e

- 2 - |

(Order per Hon'ble Shri R.Rangarajan, Member (R e

|

Heard Sri K.Nageshwar Rap, counsel for tra applicant add
5ri V.Rajeshvar Rgo for Respondent No.1 and'sﬂi Phani Raj fof Sri

P.Naveen Rao, counssl for R-2,

2.  Admit. The spplicint in this OA is an éspirant to the'

of Junior Operateoi (Electrical) under Raspundént no.t. Raspﬁndbn:

No.1 has issued notification to Respondsnt No?Z for sponsdrship of

post

the candidates from the Employment Exchange. iIt is stated that

the name of the applicant was not sponsored by Respondent Ng.2,

S | | |
3e Relying on the Judgement of the Suprems| Court raported in

| ‘
1996(6)5CRLE at page 676 (Excise Superintendent, Halkapatna%,

Krishna Oistrict, AP, Vs, KBN Visueshara Rac |& others), the|laarned

counsgl for the applicamt submits that the a%plicant should|be

considered for posting acainst that post,

: ’ . , - view |
4, s haie disposed bf similar ceses sarlier, In/of that, the

follauing direétiun is Fiuan,}- ) | |
If the applicant submits his application clear

7 days earlier to,ihd the date of selection aither
utittah or viua-JoiCB or both, then the case of
the appiicant shJuld alsn be conaxdareh along with |
the candidates aponsared by the amployment Exchanga
provided he fulfills all the conditiois ;@id down
for appointment éo that post. I?'tﬁé‘applicéﬁt |
fails in the selactinn, the DA stands diamissed. |
In that case ths{respundenta ahouLd inform the
Tribunal through|their standing couna?l s0 as to
confirm ths diam,ssal,arder of the DA. 1If the




. . C ¢ .. .
applicant is aucclssf?} and comes uit?in the
number to be appginted, then he ahould not be

H
appointed until urther 6rders in thia OA.

(R.RANGARAJAN)
Member (A)

&-K Dated: 1st Uétnbar‘_1997g e
\ bictatsd in Upan* Court, | f}”;,,
evl? : g |
: i

!

U T e Y

aldnerd 1 * i b s o 8 i e

i .

DMV -

P




Convy tote

1. The Ascistﬁnt Personn! UFfirer,

of Atonic Energy, ECIL Post Hyder b-d- 62. R .R. District. _]p

'2. The Dﬁstrﬂct gmployment Officer," Ranga Redﬁy ‘District Emplo

Exchanfe Srinagar Colony, unngutta, ﬁyderabad,
3.0ne Cony to Mr, K, Nageshwsr Reddy, AdwocateCAT Hyd .

4, One Copy to Mr. Ve ajeshwerRao Addl ‘CGSC. CAT. Hyd. ‘ g

5. One Covv to Mr. P Naveen Rao , S.C. for AP. GO¥T. CAT. HYD,

6. One Cooy of Dublicate .

Uor.

Nuclear Fuel Comolex, Departmeqt
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. 6//@M = ':\.
o 11

‘ CHECKED BY
CCMPLRZD 3Y ABPROVED BY

I THE

HYDERA 31D
b

!
1

i . .
THI HOM'BLE SHRI R.RANGARAJAN M(A)

¢

|
AND

+ .
THE HOW'BLE SHRI B.5.J41 PARAMESHWAR

| M (3)

.Dat:‘éd: l{w—/ﬁ ~S7 (7

i

OROER/ 3HBCTETT :!4/?;4;:/f

D.A.%a; / 351:>5zi//f;‘17

Admitted und Inte
Issued,

'
ﬁllou;d

rim Directions

Dispoped of with Diresctians
Dismissed

Dismissed as Wwithdraown

éor Default
Ordered/Rejected

No order as to costs,

YLKR ,II Court

r ST wwinfg _af:’i;.-w:vvr 7
Caatraf AdminisMhiyo Tribung: 5
RSorDESEATOH

BI60CT 109) .

goaar amdis &W

HYDBRABAD BENCH

- I ¥ }
CINTRAL ADMIMISTRATIVE TRIBUNAL °



“. . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH -
' ' - AT| HYDERAB A

}

. ORIGINAL APPLICATION NO,1302/18

—————a-m.—-.--._.r—nau..m—--—-———-n—--— —

o
1=

Betwesen :-

V.Raju

‘ cen Applicant
And '

1. Nuclear Fuel Complex
Department of Atomic Lnergy,
ECIL Post, Hyderabad =500 l62,
Rangsa Reddy Dlstrlct, I
‘rep. by its Asst.”eqsonnel
Officer.

E;

2., The District Employﬂent folcer,
Ranga Reddy District Emplo yment
Exchange, Srinagar Calony,
Punjagutta, Hyderabad. A

..+ Respondents

Counsel for the AppliCjnt E Shri K.Nageﬁuara Raddy

Counsel for the Respondents 't . Shri V.Rajeshwasr Rao, SC for R-1.

Shri P.Naveen Rao for R-2.

CORAM :

THE HON'BLE SHRI RJ?ANGARAJRN : MEMBER [(A)

THE HON'BLE SHRI B.S.JAI PARANESHUAR :  MEMBER ()
g _ .
(Order pef Hon'ble Shr1 B.5.Jai Parcmeshuar, Member (1) ).

i
K.

’.ll. 2.

; ' ; - | él'”;

g



-

V i f:? A ! ¥ ? ,]:l ’ 'IT-”‘ (‘i" 4
z‘ | N
‘g ) »
i
i
- 2 -
i
| 1
(Order per Hon'ble Shri BiS.Jai Parameshuar, Member (J) ).
' ‘ :
p
- - -
i
g; 4 .
Heard Sri V.Rajeshuwar Rao, standing counsel for Fespondentas.
; - |
None for the applicant. ?
‘.
2. This 0A was taken u@gfcr consideratilon on the basis of

H
4

.

the letter dt.20.1.98 cddras%ad by the‘standing counsel for the

i
13

respondents for listing the éase. It is ssen from the letter
T

. H

that the applicant was interﬁieued as per the interim order dalad

.10, LQ97, %, '

-&tf%wﬂw%ﬁﬂfor the past of Junior Operator Trjainee (Fitter Trade)

b3

and that the applicant sacurgd less marks and therefore he was

"Screened out".

e s s

| B |
3. The applicant has not come up within the mne of consi-

deration in th&t interview. {'Hence the OA i% dismissed as per the

G\M

(R.RANGARAJAN)
MFmber (R)

. ' - .
- 4 ]
. . ) (RN EER
hd . #
P . . o ey
. N
i + . -~ .
‘ | : . S :
1 1 .
]

5
Cated: 28th_January, 1998,

‘ - !
interim order dt.1-10-97. N§ costs.
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